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[Dr, Triguna Sen] 2) :(\ R::qy.ot' the Foreigners
of Science, Bangalore and trictions on  Residences)
the statement of Accounts Order, 1968, published in

“4)

(5)

for the year 1967-68.

A copy of the Annual Re-
port of the Indian Institute
of Technology, Kharagpur for
the year 1966-67.

A copy of the Certified Ac-
counts of the Indian Institute
of Technology, Kharagpur for
the year 1966-67 along with
the Audit Report thereon,

" under sub-section (4) of sec-

16)

tion 23 of the Institutes of
Technology Act, 1961. [Placed
in Library, See No. LT-
2130,/68.)

A copy of the Bihar Univer-
sity (Amendment) Act, 1968
(Hindi and English versions)
(President’'s Act No. 24 of
1968) published in Gazette
of India dtaed the 31st August
1968, under sub-section
(3) of section 3 of the Bihar
State Legislature (Delegation
of Powers) Act, 1968. [Placed
in Library, See No. LT-
2132/68.)

MNQTIFICATIONS UNDER ESSENTIAL SER-

VICES

MAINTENANCE ORDINANCE,

ForeiGNERs (RESTRICTIONs ON REsi-

DENCE) ORDER ETC.

THE MINISTER OF STATE IN

THE

MINISTRY OF HOME

AFFIARS (SHRI VIDYA CHARAN

SHUKLA)

: I beg to lay on the Table—

(1) A copy each of the following

Notifications under sub-sec-

tion (2) of section 2 of the

Essential ‘Services Mainten-

ance Ordinance, 1968 :—

(i) S.0. 3286 published 1n
in Gazette of India dated

the 13th  September,
1968,

(ii) 5.0, 3383 published in
Gazette of India dated
the 17th  September,
1968, [Placed in Library.
See No. LT—2133%/

68.]

3)

(4)

(5)

(6)

Notification No. G.S.R. 1664
in Gazette of India dated thc
14th September, 1968, under
sub-section (2) of section
3-A of the Foreigners Aot,
1946. [Placed in Library.
See No. LT—2134/68.)

A copy of the High Court
Judges Travelling Allowance
(Amendment) Rules, 1968,
published in Notification No.
G.S.R. 1768 in Gazette of
India dated the 28th Septem-
ber, 1968, under sub-gection
(3) of section 24 of the High
Court Judges (Conditions of
Service) Act, 1954, [Placed
in Library, See No. LT-
2135/68.]

A copy of the Ministers” (Al-
lowances, Medical Treatment
and other Privileges) (Se-
cond Amendment) {Rules,
1968, published in Notification
No. G.S.R. 1568 in Gazetic
of India dated thc 31st August
1968, under sub-section (2)
of section 11 of the Salarics
and Allowances of Ministers
Act, 1952. [Placed in Library.
See No. LT—2136/68.]

A copy of Arms (Second
Amendment) Rules, 1968,
published in Notification No.
G.S.R. 1567 in Gazette of
India dated the 31st August,
1968, under sub-section (3)
of section 44 of the Arms
Act, 1959. [Placed in Library.
See No, LT—2137/68.]

A copy each of the following
Notifications under sub-section
(2) of section 3 of the All
India Services Act, 1951 ;—

(i) The Indian Police Ser-
vice (Recruitment)
Amendment Rules, 1968,

in Notiﬁmlinn
No. GSR. 1520 in
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(i)

(iii)

(iv)

()

(vi)

(vii)

(viii)

Gazette of India | dated
the 24th August, 1968,

The Indian Administra-
tive Service (Recruit-
ment) Amendment Rules,
1968, published in Noti-
fication No. G.S.R, 1521
in Gazette of India dated
the 24th August, 1968.

G.S.R. 1522 published in
Gazette of India dated
the 24th August, 1968,
making certain amend-
ment to the Indian
Administrative Service
(Pay) Rules, 1954,

G.S.R. 1523 published in
Gazette of India
the 24th August, 1968,
making certain amend-
ment to the Indian
Administrative Service
(Fixation of Strength)
Regulations, 1955,

G.S.R, 1563 published in
Gazette of India dated
1968,

the 31st August,
o amend-

making certain
ment to the Indian
Policc Service (Fixation
of Cadre Strength) Re-
gulations, 1955.

G.S.R. 1564 published in
Gazette of India dated
the 31st August, 1968,
making certain amend-
ment to Schedule III to
the Indian Police Service
(Pay) Rules, 1954,

G.S.R. 1565 published in
Gazette of India dated
the 31st August, 1968,
making certain amend-
ments to Schedule IIT to
the Indian Administrative
Servi (Pay) Rules,
1954.

G.S.R, 1566 published in

Gazette of India dated
the 31st August, 1968,
making certain amend-
ment to the Indian
Administrative Service
(Fixation of Cadre

dated -
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(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)
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Strength)  Regulations,
1955,

G.S.R. 1660 published in
Gazette of India dated
the 14th September, 1968,
making certain amend-
ments to Schedule III to
the Indian Administra-
tive Service (Pay) Rules,
1954, ,

G.S.R. 166] published in
Gazette of India dated

the 14th September, 1968,
making certain ramend-

ment gto the Indian
Administrative Service
(Fixation of Cadre
Strength) Regulations,
1955.

The All India Services
(Leave) Amendment
Rules, 1968, published
in Noti i No.

G.S.R. 1662 in Gazette
of India dated the 14th
September, 1968,

G.S.R. 1703 published in
Gazette of India dated
the 2ist Séptember, 1968,
making certain amend-

ment to the  Indian
Administrative Service
(Fixation of Cadre
Strength) Regulation,
1955,

The Indian Police Service

(Probation) Second Am-
endment Rules, 1968,
published in Notification
No, GSR. 1704 in
Gazette of India dated
the 21st September, 1968.

The Indian Administra-
tive Service (Probation)
Second Amendment Rul-
es, 1968, published in
Notification No. G.S.R.
1705 in Gazette of India
dated the 2{st September,
1968,

The Indian Administra-
tive Service (Pay) Third
Amendment Rules, 1968,
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(xvi)

(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

published in Notification
No. GSR. 1767 in
Gazette of India dated
the 28th September, 1968.

G.S.R. 1827 published in
Gazette of India dated
the 12th October, 1968,
making certain amend-
ment to Schedule IIT to
the¢ Indian Administra-
tive Service (Pay) Rules,
1954,

The Indian  Administra-
tive Service (Recruit-
ment) Sixth Amendment
Rules, 1968, published in
Notification No. G.S.R.
1828 in Gazette of India
dated the 12th October.
1968.

The Indian Police Servicc
(Recruitment) Sixth Am-
endment Rules, 1968,
published in Notification
No. G.S.R. 1829 in
Gazette of India dated
the 12th October, 1968.

G.S.R. 1830 published in
Gazette of India dated
the 12th October, 1968,
making certain amend-
ments to Schedule III to
the Indian Forest Service
(Pay) Rules, 1968,

G.S.R, 1831 published in
Gazette of India dated
the 12th October, 1968,
making certain amend-
ments to Schedule III to
the Indian Forest Service
(Pay) Rules, 1968,

The Indian Police Service
(Probation) Third Am-
endment Rules, 1968,
published in Notification
No. G.SR. 1882 in
Gazette of India dated
the 26th October, 1968.

The Indian Administra-
tive Service (Probation)
Third Amendment Rules,
1968, published in Noti-
fication No, G.S.R. 1883
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in Gazette of India dated
the 26th October, 1968.
[Placed in Library. See
No. LT—2138/68]

_ ofeag awr A s § 99
Wt (ot wew wiv) - dm R,
7 qFdfas FgEr 7 sf=fa

(1) ST 9IW & Frxeq § TTgfA

I faAiw 25 799, 1968
#o9Td # T IO,
fere 15 wdw 1968w
oMo g gfvafad. F @ve
(7) (F=) F 7w 9fz7 Frx
ey sfafrag 19398 wr
133 F I (3) F 77790
IAT FZT ATEH, 3.1 e (afaa
sfggaast 1 v gfy
97 TALTIA 9L TGAT E —

(TF) Ia7 waw {127 AT

(zHar HAawa)  fAas,
1967 &1 fEA% 16
faaraT. 1967 ¥ IO

9 T A sfagEan
FET 2-384 Fo[XXX-V-
7-fi[61 & wHTfoT 7o 7

(F) IO WqW HET M@
(& #wga)  frw,
1967 St faAiw 16
feamae, 1967 F ST
sqw quvd #  sfugee
g 2841ST0[ XXX~
dte-7 dro/66 & i
AS

() s wRw WrEew md
(et won)  Frw,
1967 (fe=fr aar sigeht
#ewrr) Wt faAiE 16
fegva, 1967 ¥F SO
=W A 7 s



25

& 496220 [XXX-
dTo-24f1o)61 ¥ wHTiwa
T a
IAT WM AT AEr (AT
gar dmes) fagw, 1967
dt  feAi® 6 wad
1968 F I Faw ToIe
7 sfagsan s 7110-
#ro|XXX-Te-85dT0[63
§ g go g
{Placed in Library. See No.
1842/68.]
(2) (u#) 39T =@ THA &
‘Tegey | qeafa gra foaw
25 ®@EW, 1968 HI A
#F¥ T Igmen, faAiF 15

LT—

#AT. 1968 FT IITGON FIAT

af@faq, Fave (1) (IX)
F g afsq AT M afu-
fraw, 1939 # 4w 133 T
IET (3) F FAaq IO
TRWHIET ME (TEET HeiraT)
fqaw, 1968 #Y uF wfa &wr-
ged 9 @ar g (fe=r qar
sl dewr) W faAiE 10
W, 1968 F IAL ¥WIW
- gfegear s
3049/-Fro|XXX-o-68-4To|
68 § wwifa guai
(D) s AN afugamei w7
aWT-9ed X @ 4 go faee
& wror awiAaren oF faawer )

[Placed in Library. See No. LT—
2139/68.]

1240 hrs,

'QUESTION OF PRIVILEGE
AGAINST ARYAVARTA, PATNA

MR. SPEAKER : On the 26th August,
1968, Shri Yogendra Sharma had sought
to ralse a question of privilege against
the Aryavarta, a Hindi daily of Patna,

Question of Privilege KARTIKA 24, 1890 (SAKA) Question of Privilege
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for misreporting his speech delivered in
the House on the 22nd August, 1968, on
the Czechoslovakia crisis. I had then
said that 1 would look into the matter.

The Editor and the Printer & "Pub-
lisher of the n , who were :i;ted
to explain, stated, in their identical
letters dated the 4th September, 1968,
as follows :—

“That we published. ...... .
speech made by Shri Yogendra
Sharma, M.P. in the Lok Sabha on
the 22nd August, 1968, as per news-
report received from the Hindusthan
Samachar—a News Agency—to which
we are subscribing. ... )

That on comparison of the said
News Agency report with the relevant
news as published in the Aryavarta 1t
will appear that the paper published
the news without any change or altera.
tion in the original.

That in publishing the news item
there was no intention on our part to
publish the wrong version and thereby
to hurt and harm the honourable
member of the Lok Sabha in any way
but unfortunately the wrong version
was sent to us by the news agency
concerned.

That T sincerely regret the publica-
tion of the wrong version of the
honourable member's speech in Arya-
varta.”

I then asked the Hindusthan Samachar
the concerned news agency, what they
had to say in the matter. The Chief
News Editor of the Hindusthan Sama-

char in his letter dated the 19th Septem-

ber, 1968, stated. inter alia, as fol-
lows :—

LT We wish to make it clear
at the very outset that there was no
intention on our part to malign any-
body

On going through the report, pub-
lished in Aryavarta dated 23rd August,
1968, you will find that it is a sort
of summary of speeches or a sort of
round-up of speeches delivered by
honourable members.

We, therefore, sincerely request you
to take into consideration the time



